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~f -cepias of the Order-~ passed by the
Central Administrative Tribunal,Bangalars,

Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/INTER IM ORDER/ Passed by this Tribunal i the above

mentioned application (s) on 2-4 A 94‘ .
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CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE BENCH $3  BANGALORE

Y

ORIGINAL APPLICATION ND.907/1954
DATED THIS THE TWENTYFOURTH DAY OF NOVEMBER, 1994

Mr. Justice PeKe Shyamsundar, yice Chairman

.mro TeVe Ramanﬁﬂ,member(A)

Mr. V.R. Nagaraja Sharma
Rgad 37 years
S/e. V.M. Ramachandrappa

153/3¢, Sri. Raghavendra Nilaya
- Bovicolony Road :

I11rd Block, Tyagaraja Nagar
Bangalote—SGU 028 ) XX Applicﬂnt

(By. Or. M.S. Negsraja, Advocate)
VSe

1s DOy. Director of pastal
Accounts, ksrnataka Circle
Bangelore-560 001,

2, Director Gensral
Department of posts
New Delhi=-110 001,

3. The Chief Post Master Ceneral
- Kernataka, Bangalore-560 001,

4, Union of 1ndia represented by its
-Secretary to Govt. Dspartment of
Posts, Mihistry of Communications
BDak Bhavan, Sansad Marg
New Delhi - 110 001,

S. Secretary . :
Department of parsonnel & Training
Govt. of India, North Block
New Delhi=110 001, , sees Respondents

(BY Shri G. Shanthappa, AOCOG'S.C.)

0 R D E R

(Mr. T.V. Rahanan, Member(A ))

The applicent who is an Assistent Accounts

O0fficer in the office of the Deputy Dirsctor of postal Accounts,

Bangzlore, had passed the Intermediste of ICWA examination in
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-June, 1991 and in accordance with the relevant = - ‘A_

.Final-of ICWA examination he would be eligible for

FoARlie

~

: b : _ : :
instructions on the subject he was allowed two

advance increments., The instructione as'thay existed

also provided that should a person in service pass the

another 4 sdvance 1ncremen£§. Appsrently, having

sescured tuo advance incnements and aspiring.to sSscure
four more iné:ements upon.passing the Final examination
of IQwA, the épplicant tﬁok the Final examination
betuesn the 18th and 21st June, 1993. The results of the
Finel examination, it appears, mereiannounced in
September, 1993, The applicant having passed the Final
Examinétion-uas swarded a cértificate to that effact in
January, 1994, Howsver, on 23.6,1993 the Department of
pPersonnsl and‘Training issued én office Memorandum (O;ﬁ.)
(Annexure-AS) repiacing the sarlier instructions regarding
grant of edvangé increments for passing the Intermediate

.‘/ €h4
and Final examinations of ICWA, The afpresaid OM, provided

from the finéncial yeaf 1993-94 for replacement of previousv
system of giQing advance increments b} a scheme under which
only'lumpsum.amounts would be granted as incentives for

those passing certain éxaminatibns. A committggia;;~§§ﬁg%igﬂiég

: . o
to lcok -into the matter, ot

2, ~ 'Be that és it may, after pasging the.rinal
examination of ICUA the spplicant requested the first

rsspondent f;r grabt of four advance increﬁenté. ﬂavihg been.
denied his reguest, he fepresented to the second respondent
(Annexure-&ﬁj. Howsver, by the Memo dated 21.4.1994 (Annexure-A7)

the first reépondent tonveyed thg rejection of ‘his represen-

e0s3/-
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tation by the second respondent stating that in the
light of tha guidelines contained in tha Department of

Personnel & Tralning o.m. datad 28.6, 1993 the scheme oF

grant of advance increments cannot be extsnded to thoss .

employees who had passed the ICMA examlnation from the

flnancial year 1993~94, The Memo also innocuously adds

that such Ggovernment servants who had passed the examination
from the financial year 1993-84 would have to wait Qhe final
decision of the Government mesaning thereby that they

would bs governed by the incentives to be decided upon by

the Mministry concerned to be given to those who havs

passed the examinaticns from the financial yeer 1993-94 onuwards,

Aggrieved with this order of denial of four advance

increments, the applicant has come up.with this application,

3. ' wWe heve heard the learned counsel for the
spplicant and the learned Additionel Central Government
Standing Counsel for the reSpondents.

‘e
4, ' in an almost similar case in Q.A. No.3290 of

1994 decided on 13, 9, 1994, anpother Bench of this Tribunal hzs

' held that the circular issued by the Ministry of psrsonnel

dated 28.6.1993 cannot be opereted retrospectively end if a

government servant concerned had already completed his examinaticn

e issue of the. 0.M. dated 28.6.1993, he would be entitled
incentives‘alloméd in the instructicns which existed

to'za.s.ﬁggs. We entirely agree with and abide by the

6. In the result, tha applicantts case stands
governed by the earlier instructions which provided for orant

of four advancs increments on his passinc ths Final examinetion




e

referréd to supra., ue, therefore, allow this applicaticn
and direct R1 and R2-to sanction‘grant of four sdvance.

increments to the applicant. This direction shall be

_complied with within a period of three months from the

date of receipt of 2 copy of this order by R1 and R2,
Copies of.this.order may be sent to them as esrly as possible.

No order as to costs,
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(T.Y. RAWANAN) (P.Ko SHYAFISUNDAR)
MEMBER(R) ¢ ‘ VICE CHAIRMAN

- Bangalore ‘Bench
Bangalore
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: : . ‘CEN L MINISTRAIIVE TRIBWN
] ' o BAN GALORE BENCH

Second Floor,
Commercial Complex,_
, ) : , . Indiranagar, ' '
‘ - o ' BAVGALORE ~ 560 rsu;
Miscellaneous Appln.No.131/95 in  Dated: 2 1 MAR 1995 |

APPLICATION NO.___ 907 of 1994,
' APPLICANTS : Mr.V.R.N agaraja Sharma,
v/s.

.RESM\]DE\;TS The Dy.Director of Postal Accomts. ,
, Bangalore and others.

To
- .l'. . Dr.M, S.ﬂagaraga,Advocéte’..
...+ No.ll,Second Floor,

First Cross,Gandhinagar,
Sujatha Complex;Bangalore=9,

2.~ sri.G.Shanthappa, Addl.Central - '
" - . Govt.Stng.Counsel ngh Court Bldg,
- Bangalore-l. ,

SubJect.- Forwardlng copies of the Cmders passed by the
U . Central Administrative Tribunal, Bangalore—38.
L == XXX~

Please find- nclosed her=swith a copy of. the Order/

Stay Order/Interlm Order, passed by this Tribunal ‘in the abové LE

mentloned appllcatlon(s ) on 13-03-1995.
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MA No. IB))GLC o oA NC? 905}1‘39

Date .

Office Notes - .

1 . Orders of Tribunal o C\‘ .
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Central Administrative Tribunal
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